367 Re.BombayBomb Blasts
[Sh.Manmeohan Singh]

Shri Chandra Shekharhadwrittentomeon
the 20th of april on this loan expressing some of
the apprehensions | have refermred to. | had
acknosledgedhis letteronthe 23rd of April. The
only operative suggestionin his letter was that
various Reports of the ADB and World Bank
should be made public. We are considering this
suggestion. | might however andthat his basic
conclusionthat the policies and programmes
Beingundertakenbyus arebeing thrustuponus
by outside multilateral lending institutions is
misconceived abd wholly unwarranted. Wehad
inherited an economy riddled withagrave crisis
inmid 1991. The programmeinitiated by us has
not only enabled us to overcome the crisis but
tolay the foundations for returning India back to
apath of high economic growth. OUr interaction
with the World Bank, the IMF orthe ADB have
been motivated by a strongsense of national
interest and to ensure sustainability of our
programme of macro economic stability and
longterm growth.

17.25hrs.

DISCUSSIONS RE:PROGRESSMADEIN
INVESTIGATIONINTOAND
RAMIFICATIONS OF INTERNATIONAL
HAND IN BOMBAY BOMB BLASTS

[Translation)

MR. CHAIRMAN: We have spenttwo houris
on this matter. The time of the House on this
issue can be extened with the consent of the
House.

SHRI KAMALA MISHRAMADHUAR: The
time should be extended by one hour.

(Interruptions)
(English]

THEMINISTEROF HOME AFFAIRS (SHIR
S.B. CHAVAN): There are two important Bills
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which have tobe passed. Theirtermis goingto
expire shortly.

MR. CHAIRMAN: There are still seven
speakers. | think thatthe maximumthat we can
extened the time for this discussion is by one
hour; nothingmorethanthat. So, Iwould request
the speakersto keep thatin mind.

17.28hrs.
[MR SPEAKER in the Chair}

MR. SPEAKER: | was hearing from the
Chamber.

SHRIRAMKAPSE (Thane): Should| start?

MR.SPEAKER: Howmuchtime dowe need
forthis?

SHRIRAMKAPSE: We decidedto extend
the time by one hour.

MR. SPEAKER: There are other Bills which
aretobe passed.

SHRI RAM KAPSE: We will keep that in
mind.

'MR.SPEAKER: Thatmea.is you are going
toconsumeless thana hour.

SHRI RAM KAPSE: One hour more we
extendedand | think it can be completed.

MR.SPEAKER: Letuskeepthatinmind. We
are notchangingthe time as such, butifwe keep
it in mind, certainly | think we will able to
completeitinone hor.

SHRIRAM KASPSE: Hon. Speaker, Sir, |
spoke about the Bombay blasts twoweeks back
whenwewere discussingthe DemandforGrants
ofthe Ministry of Home Affairs. | was the firstto
askfor a CBlinquiry andtoday there are atleast
TOMembers of Padiamentfromthe Congress
(1) who aredemandingit.



= Re. Bombay

Today Shri Rajesh Pilot, the Minister of State
in the Ministery of Home Affairs, that too in
charge of Internal Security, has written to the

. President of the Congress (1) and the Prime
Minister requesting himto instal a CBlinquiry
and | will notbe astonishedif tonight | hearinthe
news that ShriSharad Pawarwillagree.

SHRI RAM NAIK: It will be, “Has agreed”.

SHRI RAM KAPSE: He has agreed
condionally. But that conditional acceptence
alsomay goawayif Shn S.B. Chavanpersuades
him properly. (Interruptions)

[ Transiation]

SHRIMOHAN SINGH (Deoria): The hon.
Minister of Home Affairs would himself this
declarationin his speech.

SHRIRAMKAPSE: Sir, |lamjust expecting,
notapersuation, anditis going on weeks after
weeks, Shri Sharad Dighe may havetochange
his opinion and hewillchangsit. Inthe interest
of hte nation, we have to rise above the party
politics. We will do whatever is necessary to
save the nation. We are almost in a warlike
situation. All of us will come together and do
whatever needfulinthe interest of the nation.

Every State exists on the concept of the
sword and shield. The shield symbolises
alertness. for knoledge and the resolve to root
outthe enemywithin. The swordis the intsrument
tor swift and appropriate retribution.

Events since March have shown that the
Indian State is truely unprotected. Wefeel that
we are unprotected. Its shield is porous. Its
sword is blunted. we know that the consipracy
was being hatched. details being ironed out,
operatos were being recruited andtrained. All
this was happening andthe Government did not
know. Do youknow? The hawala markets were
suddeniy aflutterin February andthe Govemment
did not know why. Nowthere s one culpritwho
is on record. His name is Mr. Resham
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Laundrywalla.

He has stated that a meeting was held in
Dubaiinthe month September 1992todraw up
anall-India plan of series of bombblasts all over
the country and that he had personally attended
this meeting. Also, according to Shri
Laundrywalla, the first large consignment of
RDXand AK-56 Rifles came inthe focuntry in
October 1992 followed by a number of other
consignments. Further, according to Shri
Laundry walla,

“We wanted to use this RDX and AK-56
rifles in 1994 all over India for a series of

- bomb blasts in collusion with the 1SI of
Pakistan whichintum had drawn amaster
plantosimultaneously attack India as soon
as the bombs explodein major cities and in
various Defence and oil establishments all
overthecountry.”

Thisisthe dimension of the problem. Itis not
aquestion whetherwe belive in Bombay police
ornot. You have yourself said that the whole
machinery has become comupt. The customs of
the police and others have become corrupt. Still
webelieveinBombay Police. They have done
alotofworkbutmuch needstobe done because
the whole nationisindanger. Anditisadanger
tothe security of the nation andto the citizen. that
isthe real problem. So, letus see this problem
fromthis angel only. '

| repeat the shield of the State symbolises
alertness and foreknowledge. IS the Central
Government alert? Had it the foreknowledge
aboutthe Bomb Blastwhichtook place in Bombay
after 12thMarchin Culcutta. Suratand Jammu?
Ifthey had the foreknowledge, were they alert
enough to infomr all the Ministers whose
responsibility it was to protect the nation and
protect the citizens fromthis waronthe comman
man fromthe gangsters?

Itis not a question of military fighting. with
military fighting; Army fighting with army. Itis
not sa: Itis the problem of a commonman, who
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livesin Jhulggi-J hompriorinahouse.

Now Shri Sharad Pawar tells that the
conspiracy aboutthe bomb blastwas hatched
sixmonths before. he was the Defence Minister
of India before sixmonths. Did he seeto itthat
coastal guards willdestroy allthe RDX before
reachingthe Indiancoast. | am askingthe hon.
Ministerare yousurethatwhatever RDX reached
our coastal line is not left? Much is yet to be
searched. Itis my knowledgethatatieast 10,000
kilo grams of RDXis to found out. One doctoro
from Thane is doing the whole job. Yourpolice
machineryis nothaving apersonto goin deep
seaandsearch forthe RDX. Muchneedstobe
doneandifmuchneedstobe done, tistobedone
abovethe partylevel. (Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV): You said, Dr. Ram Naik.

ANHON.MEMBER: He wantsto know what
isthe name of doctor.

SHRI RAM KAPSE: | have methimandhe
isamilitary man. He stays at Thane.o Whenever
the police have to goindeep sea, heisthe only
personwho cangothere. Itis notaquestion of
name.o Ultimately, he will getthe Padmashree
because ofthat. The thingis heis preparedto
trainyourpolice people. But, unfortunately, they
are taking training after everything had
happened.oHeis my distantrelative. Do you
wantto know his name? | am not goingin deep
sea. (/nterruptions). He is myrelative.

SHRI RAM NAIK (Bombay North): The
country isin deep sea.

SHRIRAM KAPSE: The country isin deep
sea. (Interruptions)”

MR. SPEAKER: This partofthe statementis
notbeingrecorded.
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SHRIRAM KAPSE: And ifintelligence has
failed, | expectthe Prime Minister himself should
take atonement. We wanttoknow fromthe hon.
Home Ministerwhether intelligence failed orthe
Defence Ministerfailed, whethertheintelligence
failed orthe Finance Ministerfailed, whetherthe
intelligence failed or the State Home failed.

We also wantto know whether after three
weeks notice to your honour are you at least
today, in a position to tell me whether Mr.
Ziyauddin Bukhari, the right hand man of the
current Chief Minister of Maharashtra, was
present at the birthday party of the nephew of
Dawood Ibrahim, held in Dubai 6 years ago
where the national anthem was insulted by
Jonny Lever, andis itnot the duty of our Prime
Minister (whowasvery alertduring Ramaswamy
impeachment)to ask the most obedientsoldier
ofthe Congress (1).the present Chief Minister,
astowhyhe always protecte Ziyauddinand why
he neglected the black deals of smugglers.
bootleggers, illegal constructions in Mumbai
andwhyisheagainstthe C.B.l.inquiryand we
havearighttoask why s he not resigning after
allthe court verdicts?

Shr Sharad Dighe referred to the over
population of Mumbai. He says thatwe have no
plan. lwilltellyouthatthereisaplanandinevery
cityincluding Londonwhereverthere was over
population. the suburbs took the whole
responsibility. Ultimately, we haveto gointhat
directioninnew Bombay, in my area in Thane
District. Ultimately, we have to do something for
that, forthat eventhe South Bombay cpitalmay
havetobe shifted. Thatis the necessity. Shri
A.R. Antulay has started in that direction.
Probably the next Chief Minster may gointhat
direction.

Our nationis notfor sale atthe hands of this
Congress (l) Government whose Central
Minister treats Mr. Yusuf Lakadawal almostlike
an adopted son. AndMr. Suleman Lakadawal,
his brother is charged for the consipracy in
Bombblast. If the Central Ministryis functioning

"Not recorded.
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inthismanner, howcan | expect, the congress(l)
MLAs and Municipal members to behave
differently? | am the Member of Parliament from
Thane District where tonnes of RDX wasfound
andnoauthority in India is surethatthey have got
hold ot lithe RDX whichtochedthe Indiancoast.
Dozens of Municipal Counsellors, Corporators
and two of the MLAs from Thane District are
under suspension. Most of them are behind the
bar,andarearrestedunder TADA andallofthem
are Congress (I) men.

Itis notashame? And ultimatelywhotried for
theirticket? Thatis the problem. Hesaysthat!|
was not alone buthe was alone, |lknow. Evenin
spite of your being against such nominations,
thisJitendra Thakurand PappuKalanigotelected.
Ithink Congress (I) shouldthink aboutit. Atleast
infuture try to behave properly.

Mumbai and Delhi Police Commissioner
havegivenredalerteventoday andcongress(l)
M.Ps. are happy that while engrossed in
undeclared war with Pakistan, they could save
acorruptjudge with alltheir might. | say that this
Government has norightto govembecause it
has keptits shield underground nad sword is
used agamnstthose who are servingthe nation
throughout their life.

Itis not just the nexus betweenthe politician
and the underworld which is alarming. The
commoncitizenis beingforcedto acceptcrime
as a partof life. the silver screed which almost
every youthis attracted to, has been virtually
under the seige of the underworld.

Hrishikesh Mukherjee, the greatartist. has
publicly complainedthat threats were givento
all the producers if they tried to produce any
culturalfilm. But our Governmentisfastasleep.

Nowthe otherside ofthe story. Hanif Kadawala
and Samir Hangora who were arrested with
Sanjay Dutt, are film producers whose finacier
1s Dawood. My fellow parliamentarians. please
spare some time and view the films like Khel if
youhave not already viewedthem.
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| want to say that Dawood finances these
producers with clear cut understanding that
these films should notbe artfilms_ In allthe films
villian should be the high police officer or a
politiciangenrallya Congress man. Youjust try
to analyse allthe films where villain is either a
police officeror a politician.. ( Interruptions)

Many think that this is because underworld
believes in realism. The facts are otherwise.
Thesefilms are producedwith the sole purpose
of frustratingthe minds of the youth. The youth
shouldbelieve inimmoral life and consumensm
andviolence and breakingthe law. The youth
should be attractedtowards the underworld and
tomitigate the connection of real politicians with
the underworld.

The security ofthe nationis attacked by those
who have waged an undeclared war. The
underwordwiththe sympathy acquiredthrough
films has its eyes on vital installations affecting
the country's security airports.

I shall just have one point and finish. The
airportandthe planes are like lame duckes for
those whowishto blowthemoft. Inthe good oid
daysthe airport was located at Santacruz. as
this areawas considered remote and away from
thedensehabitation. Todaythe city has become
amegapolis andhas growninalinear fashion
makingthe locationofthe aiporithecentre ofthe
city. Mushrooming slums and unauthorised
construction have come up onairportlandinand
aroundthe runway. May Ibringittothe notice of
the hon. House that these illegalconstructions
exist due to the blessings of top Congress (11
guns. The entire airport of Mumbaiis surrounded
by slums. Governmentlandis soldto the poor
and needy forbuilding huts by these agents, who
arenotonly connectedwith politicians but also
with drug-purshers andthe underworld. herethe
nexusisestablished. Every airportinthe world
makes special efforts to ensure that birds donot
come anywhere nearthe runway. This move
presupposesthatthere wouldbe no squatters
aroundthe anport. The waster dumped by the
encroachers attracts the birds especially since
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many of the encroachments have illegal and
unauthorised slaughter-houses. Thewaste from
the slaughter houses is dumped
indiscriminately, encouraging birds to crowd
nearthe runway. One bird-hit costs the nation
oneandahalfcrorerupees. Aeroplaneshaveto
be grounded. Over two decades ago, an
alternative site was selcted for international
airport. This was to be near madh Islands.
Pressure from the big hotel industry for
construction of these resorts forced the
Government to abort this move and shift the
proposes location to the peripheral areas of
Bhayinder-Vasai. The land scandal involving
12,000 hectares of green area which converted
into urbanisable zone by Shri Sharad Pawar-
andunnecessarily yourname, ShriShankarrao
Chavan's name. was draggedinandyouhadto
goto Bombay andgive explanation- wasthere.
Iknow allthese personally.

MR. SPEAKER: Shri Kapse. please
conclude.

SHRI RAM KAPSE: Sir, | am concluding.
Only lastsentenceisthere.

SHRIA . CHARLES (Trivandrum): Sir, heis
blastingthe Congress party instead of talkingon
the blasts. (Interruptions)

SHRIRAMKAPSE: The Bombay High Court
has since stayedthe urbanisation but a decision
was takento move the proposed new airportto
New Mumbai. Noaction has beentakennever
since. Crores of rupees have been spentonteh
Santacruz airport. The terronsts have majer
hideouts inthe siums walk aroundthe present
anmport and anybody could just walk from his
resiience tothe runway. Shots firedfromthese
taniezouts ane suthcient to blow the aeroplanes.
Thisis what vour secunty actually means. Ihis
notjustthe Indian Arlines or Air India whichis
and thay may be forced to suspend their
operationsinlndia.
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lam giving the forewarning. You have the
shield. The foreknowledge is with you. Please
actinthe matter. | propose that atleast some
Members of Parliamentshouldtake this joband
whatevercouldbe done aboutthe security of the
airports atMumbai, Culcufta and other places,
needstobe doneimmediately.

Hon. Speaker can actin the matter or the
Government may actinthe matter. we should
rise above all political parties and do whatever
isnecessary inthe interest of the nation.

17.47 hrs.

KUMARIMAMATA BANERJEE (Calcutta
South): Mr. Speaker, Sir, | am greatefulto you
forgivingtime because | havetoleavetoday and
thatis why lamwaiting. | will be very brief. Today
isthelastday ofthe session and four Bills have
tobe passed. Thatis why | will be very brief.

The Bombay blasts and the Calcutta blasts
are aserous threattothe nation. | am specially
thankfulto ShriRam Naik forraisingthisissue
inthis House. Iwanttomake a requesttothe hon.
Home Minsterinthis regard.

We know that withoutthe consent of the State
Government, the Central Government cannot
endorse the C.B.1. for any investigation in a
particualro issue. That is hwy if the national
security is involved in any particualrcase, like
the Bombay blasts or Calcutta blast where
national securityis involved. the C.B.I. Actisto
be amended where the national security is
involvedso that the Central Government can
investigate the matter fromtheir own. Until and
unless the C.B.I. Act 1s amended. it is not
possible torthe Central Government withoutthe
consent of the State Governmentto investigate
a CBI engquiry in the State. That is what has
happened in Calcuttaand Bombay. | do notthink
that this 1s asilly or simple matter. ltisavery
serious matter.

Ofcourse. inBombay. lwantto congratulate
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the police for what they have done. After the
balsts they havd arrested northan 100 people
includingthe police officers, smugglers, cutoms
officials and eventhey have shown theirgutsto
arrrest M.Ps. son, Sanjay Dutt. | must
congratulate them forthe good work that they
havedoneforthe country, forthe State. Butatthe
sametime when people of the type of Dawood
Ibrehim and Memmon brothers are involved,
who have intemational smuggling network, the
C.B.|. shouldinvestigatethe matterfortheinterest
of the country.

Like Bombay, | want to include one more
issue. In Calcutta alsothere was ablast. |donot
know whetherthe Central Government have
received any reportornot. If the Home Ministry
has received anyreport, pleastletus know what
steps have beentakenbythe State Government.
So far as my knowledge is concerned, Shri
Rashid Khanwhowas involvedis not arrested,
four persons were arrestedin Culcutta; buttheir
passporthave notbeenseized.

Theyhavenotyetbeenproducedinthe TADA
court. I want to know from the hon. Minister
whetherhe has been arrested under TADA or
not. At the same time, | want to caution this
House thatthe Bombaybombblast or Calcutta
bombblastis notasimple thingbecause in our
country we have seen, especiallyinMadras,
Delhi, Bombay and Calcuttaso manyterrorists
are taking shelter and so many terrorists are

taking political shelter. We cannot name the

people. Butthe Intelligence agenceis shouldbe
strengthenedto knowthe information aboutthe
terrorists. | know something aboutitbut | cannot
disclose itbecause we do notwantto name any
people here. Butitis afactthatLTTE and the
other terrorists people have taken shelterin
these four cities. There should be some
investigation from the Home Ministerastowho
are the people who are giving shiter to these
secessionist people. After the Bombay blast
and Calcuttabombblast. the Prime Ministerhas
givenmoney from his relietfund. lwantto know
whether this money has been properly utilised
ornot. Ifitis not properly utilised. | requestthat
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necessary steps should be taken to see that
money should reachthe people.

Withthesewords. | appealtothe House that
Bombaybombblastand Calcutta bomb blast
areaveryserious case and | demand for CBI
enquiry. Forthat, the rules relatingto CBI should
be amendedin theinterest of the country.

| Translation)

SHRIMOHAN RAWALE (Bombay South
Central): Mr. Speaker, Sir,the Commissioner of
Bombay has saidin aninterview thatstill three
tonnes of explosive material and about 200 to
250 AK-47 rifles have notbeen recovered sofar
Hon. Shri Sharad Dighe has just stated that
politics should notbe involvedinto it. We donot
involve politicians intoit butwe have heard since
ourchildhood.

[English]

“Politics is the dirty game played by dirty
people. ltis the last resort of scounderis.”

| Transiation)

Blasts continuedforaslongastwohours and
thirty five minutes in the Bombay city. Bombay
is the only city inthe would where blasts have
occuredforsuchalongpernod. Hon. Minister of
Home Affairs has said that such blasts have
occuredin England andother countries aswell.
Where was the Bombay police and Intelligence
Bureauwhenblasts weregoingon in Bombay for
two hours and thirty five minutes and they had
failed in performing their responsibility of
submittingareporttothe centre. Theseblasts
occured attwelve places where as previously
blasts occured at twenty seven places in the
State of Maharashtra since 1989. Why did not
the Government sought information in that
regard? Whatwasthe Intelligence Bureaudoing”
Onthe twelveth March the car of - “1ime occured
Memmom with seven AK-4. ufles, hadn
granade. revolver and bomp manutact.nn.;
matenalhadbeenfound Onthireent: taren
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forty lakh rupees had been withdrawn from the
accounto of Memon. Why did notthe Govemment
orderedforfreezinghis account? Whydidnotthe
Government monitored the situation when his
involvement was known. Memonwas in Dubai
from 12to 16 March whatefforts were made by
the Governmenttobringhimbacktothis country?
Wasitdueto the factthatamugglers pay money
to the Government that is why he was not
repatriated. Brigadier Khalil made a statement
thatthe Government did not raise ademandto
this effect. iwouldlike to know whether thisis
correct or not. Shn Dinesh Singh says that
Pakistanis not behind these incidents, while
Minister of Home Affairs makes analtogether
different statement. There is no conformity
between the statements made by teh two. IS|
officers are coming here. On the fourth March
fourcontainers arrived at Nehru Portandinwas
in the knowledge of Custom Officers that it
contained bomb manutacturing material. A
senior custom officer conducted a raid there. It
was indicated onthe containersthatit contained
riomestic matenal. When araid was conducted
there oneo out of the four containers was found
tobecarryingstolengoods worth Rs. twenty six
lakhs. While the other three containers were
being given clearance from custom’s
department. The Hon. Minister of Financeis not
presenthere. lwouldliketo knowthe reasonsfor
suspendingtwo custom's officials while the hon.
Minister himself knew everything. It 1s
unfortunate that we came to know through
newspapersreportsthatthe customofficer Arora
whowas aware of these things was unfortunately
beaten up. Hon. Member Shri Sharad Dighe has
rightly remarkedthat people come and disappear
suddenly leaving not trace behind. In my
constituency fifty thousand Bangladeshi and
PakistaniMuslims arethere. The Government
look to them form religious angle and protect
them on religious basis, this should nothappen.
There outsiders shouldbe sent back. Whatlsee
1s thatinmy constituency just one officeris sent
forevaluation of these infailitrators who are 50
thousandinnumber.oHe arrests a few persons.
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takesthemto the postandreleasesthem. Why
do wot Governmentconduct an inquiry into this
andappoint more officers for the purpose. this
job canbe accomplished injust one week, but
the Governmentdo not have the willtodo so.
Thisisthereasonowhy actionis notbeingtaken
inthisregard.. Qurtwo Prime Ministers Shrimati
Indira Gandhi and Shri Rajiv Gandhi were
assasinated. Governmentcouldnotunearth any
truthinthatregard. How s Intelligence Bureau
functiong? Even now we have not becomes
alert. The one pointprogramme of Intelligence
Bureau these days is to keep an eye on the
leaders of opposition parties. to tap then
teloephones, towatch theirmovements andto
destabilishe their Governments. Shri Sharad
Dighehas nghtly saidthat atthoughthe population
of Bombay is increasing the number of the
personnel of Intelligence Bureau is notbeing
increased in that proportion.

Nowadays, itseems thatthe officerwho has
noworkis postedinthe |.B. ltisavery serious
matter.o Itshould also be lookedinto astowhat
the RAW isdoing. | would like to submitthat able
officers shouldbe appointedinthe |.B. because
this organisation has very onerous dutiesto run
the country. They should also be given same
nghtsandauthoritywhichhave beengiventothe
police by the Government.

A number of our fellow members made a
suggestionthatwhen assistance1sbeing sought
fromthe INTERPOL. the inguiry shouldbe made
bythe C.B.I. becauseitismore concerned with
itandthere s foreign hand behind the cnime.
After 40 days of this incident. the hon. Home
minister said that the 1.S.1. of Pakisatan in
involved in it. Two officers of the 1. 5.1 were
arrested some time ago. their names are
Niyamat khan Amaruddin and Manjit Singh,
Theyconfessed thatthe highofficials of the .S |
were likel to sneak into India. | would like to
kknowas towhat precautionary steps have been
takeninthisregard.

We have 700 kms long border with Pakistan
and strnctvigil s requiredto be kept along the
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coastalborder. The MinisterforHome affairs is,
therefore, requestedtorootoutsmugglingthere.
Recently A.K. 56 rifles were seized there.
According tothe Commissioner of Police, about
200-250rifles are yetto be seized. The seized
rifles should be given to Maharashtra and
Bombay police.

18.00hrs.

Mr. Speaker, Sir, ourcustom officers have
notbeen provided speedboats. They shouldbe
provided speed boats because whenthe boat of
smugglers reach there, they have to chase
them, the smugglers run away and escape
because the custom officers have no speed
boats. In addition to it. jeeps should also be
providedtothe customofficers. Fromaninquiry
made by mein Bombay, | foundthatthey were
notin a position to coordinate with police due to
lack of jeeps. Therefore, these two things should
be provided tothem. The police should alsobe
provided arms and ammunition without any
furtherdelay.

Mr. Speaker, Sir, Idemandthatit shouldbe
inquired into by the C.B.I. Secondly, police of
every State should be given special trainingin
homb defusing sothatthey are not requiredto
wait for arrival of special bomb squad in the
eventofsuchincidents. Time andagain| have
alsosaid earlierthatitshould be lookedinto as
to how people got revolvers and stengun in
Bombay. Allthese things should be lookedinto.
Mr. Speaker, Sir, | wanted like to make some
more points butdue totime contraints, Iconclude.

Ithank you for givingme an opportunity tospeak.

SHRIMOHAN SINGH (Deoria): Mr. Speaker,
Sir, Iwouldliketomake clarification inone or two
sentences.

MR. SPEAKER: |wouldlike totell you that
this matter was raised under the demand, for
grant in respect of the Home Ministry were
discussed andth House has spentnotof time on
it. Now the specificissue of Bombay is before
us.
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SHRI MOHAN SINGH: | will conclude in
onlytwo sentences.

MR. SPEAKER: Mohan Singhiji. nothingcan
beclarifiedintwosentences.

(Interruptions)
SHRI KAMLA MISHRA MADHUKAR

(Motihari): Mr. Speaker, Sir, Iwantonly one-two
minutes time to speak.

MR. SPEAKER: Do not you know that a
generaldiscussion on Bombay incidentistobe

" holdinthe House?

SHRIKAMLA MISHRAMADHUKAR: The
time may be entendedby an hour.

MR. SPEAKER: No, no now the Home
Ministeristoreply.

SHRIKAMLAMISHRAMADHUKAR: Mr.
Speaker, Sir, kindly give me time of twominutes
only.

MR. SPEAKER: Will you speak about
Bombay incident? Do youknow?

SHIRKAMLAMISHRA MADHUKAR: Iam
toraise ageneral question.

MR. SPEAKER: Madhukar ji, itis not genral
discussion. These has beenadiscussiononthe
Demands for Grants ofthe Home Ministry and
the General budgetinthe House. the Bombay
bombblast has already beendiscussed here. It
is fourth time. how many times it will be
discussed?

SHRI KAMLA MISHRA MADHUKAR: Mr.
Speaker, Sir, | agree with you but kindly allow
metomake only one or twdpoints.

MR.SPEAKER:; Whatdoyouwantto speak?

SHRIKAMLAMISHRAMADHUKAR: When
yougivetime then only.
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MR.SPEAKER: Gwemeanmﬁng Iwillsee
it. Mr. Mohan Singh.

SHRIMOHAN SINGH: Because the hon.
Home Ministeris goingto reply the debate so |
would not like to ask question after his speech.
Tendays ago news item appeared on the front
page of the daily ‘Jansatta’tothe effectthatan
accomplice of Daud visited Bombay in January.
He metthe Chairmanofthe Excise and Customs
Qepartment alongwith his family in a hotel in
Bombay. Inthat meetingitwas decidedasto
which Custom Officers should be posted in
Bombay. Has the Ministry of Home Affaris any
information about this? Has it been inquired
into? .

My second pointis that! have brought some
copies of newspapers publishedfrom Bombay.
Though, itis not permissible under the rules to
showthem here eventhen | wouldlike todraw
your attention to some advertisements appeared
in those newspapers. Inthe advertisements of
some films which were to be shownin cinema
halls. it was written that the permission of Shiv
Sena Chief ShriBal Thakeryandthe B.J.P_has
already beentakentoshow thesefimincinema
halls andthese films are being shown with their
permission. | would like to know fromthe hon,
Home Minister whether the Government.

MR.SPEAKER: Mohan Singhji, itis notthe
question Hour. Pleas sitdown.

SHRI KAMLA MISHRAMADHUKAR: Mr.
Speaker. Sir. | have to ask one question.

MR_SPEAKER: What questiondoyou want
inask?.

SHRI KAMLA MISHRA MADHUKAR: My
question is that it has appeared in today,
newspapersthatin aletter written by the Intemal
Secunty Minister Shn Rajest Pilotto the Pnme
Minuster the Minister has demanded that the
ratter shouldbe inquiredintoby C.B.1. Iwould
i~ loknow whether the Govermentis goingto

Joverthis mattertothe C.B.1. ornot. linot, the
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reasons thereforandityes, the time by which the
Government willdoso?

[Engfihs]

SHRI A. ASOKARAJ (Perambalur): Sir,
after the bomb blast, the Tamil people were
driven away by a section of the people, that s,
by ShivSena, from Bombay. | would like to know
what steps were taken to rehabilitate them. |
would like to ask the hon. Home Minister what
steps have beentakento rehabilitate the Tamil
people who were driven away from Bombay.
(Interruptions)

SHRIRAMNAIK (Bombay North): Whatiis
this, Sir? Thisisnotcorrect. Awrongmesseage
willgoto the country. (Interruptions)

[ Translation)
MR. SPEAKER: What do youwantto say?

SHRILAKSHMINARAIN MANITRIPATHI
(Kesarganj): Sir, | will make my point in two
minutes. Sir, firstof all, | wouldlike to thank you
for giving me two minutes time to speak today,
the last day of the Session. The incidents of
bomb blastwhetheritisin Bombay orf Calcutta
cannot be checked unless we go intothe root
causes of such bomb blasts. Sir, | have been
witnessing forthe lasttwo years that any problem
raisedinthe House whetheritis the incident of
Bombay. (Interruptions)

MR. SPEAKER: All these things have
already beendiscussed during the debate on
Demands for Grants of the Ministry of Home
Affairs.

SHRI LAKSHMINARAIN MANI TRIPATHI:
Kindly listen to me. The root cause of such
incidents is that we do not go into the reality of
the matter, rather we go on trading charges
against each other due to which they get
encouragement. We havetofind outas to how
large quantity of sophisticated foreign arms
have fallen inthe hands of persons belonging to
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a particular community and through them
incidents bomb blasts are taking place. How it
isthatalarge numberof foreign arms are being
smuggling into the country from across the
borderwhetheritis Nepal borderor Uttar Pradesh
border orany otherborder for the last several
years. How twill bestopped? Acontain Customs,
officeris not discharging his duties properly.

MR. SPEAKER: Itis not like this. The same
pointis being repeated by all Members. What
areyousaying?

SHRILAKSHMINARAINMANITRIPATHI:
We have will have to keep the interest of the
nationonthetop, thenonly it canbe resolved.

MR. SPEAKER: On the last day of the
session, itis not properto raise the same which
has beendiscussed severaltimes here.

(English]

THEMINISTER OF HOME AFFAIRS (SHRI
S.B. CHAVAN): Mr. Speaker, Sir, | should
express my gratitude to allthe hon. Members for
expressing very candid views aboutthe bomb
blastandthe reasonsthereof.

First, | would like to reactto some of the points
which were raised by the hon. Member Shri
Mohan Singh. Though I tried to keep the track of
number of things, yet | could not. | cannoto
possibly remember everything. Shri Mohan
Singh askedme as to whetherthe lieutenant of
Dawood tbrahimhadcometo Indiaand whether
it was responsible for having certain postings
done in the Customs Department and the
intelbegence Department. | cannotpossibly off
andtell him. lwill have to enquire intothe matter
andthereafier itIfindthat whenthe hon. Member
is raising this on the tloor of the House he is
definitely a responsible member, | believe |can
assure himthatif this matteris established, |lam
preparedtotake the stemest action agaisntthe
pificers concemed provided he givesme allthe
paterial which, infact, is calledfor.
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Anotherissue was raised by hon.Member
from Tamil Nadu. I fully agree with him. Atthe
time of riots in Bombay, a large number of
people, who came from Tamil Nadu, Andhra
Pradesh, Biharand UP also, they were almost
forcedtoleave Bombay. |hadmade astatement
earlierthatitmay butbe fitand properthatthe
ChiefMinister of Maharashtrashouldalsoissue
a statement requesting all these non-
Maharashtrians, who hadleft Bombay during
the Bombay riots to come back and they should
be given all assistance thatthey can possibly
give. Itwillbe areal national integration service
which he willbe doing. Atleast, | believe, that
they have arightto comeback. They have been
there for considerable time and taking full
advantage of theriot situation, some ofthe anti-
social elements who wereinterestedin getting
theirlands vacated seemto have succeededin
dnving them out. | do notthink that any suchanti-
social elementshould get the benefitof such a
holocaust which was seenin Bombay.

Sir, a conspiracy appears to have been
hatchedby Pakistaninconjunctionwith Dawood
Ibrahim, a Bombay underworld don basedin
Dubai, andthe Memonfamily of Bombay. more
particularly Ibrahim Abdul Razak Memon alias
Tiger Alias Mustag, a key leiutenant of Dawood.
Ibrahim Abdul Razak Memon, along with other
members of his family, has emerged as the
pivotalfigure behindthe balsts. He visted Dubai
thrice in the recent past, apparently to tie up
arrangements with Dawood lbrahim and
Pakistan.

Ahuge consignment of arms andexplosives
was landed surreptitiously in district Raigad,
Maharashtra. on February2/3. 1993. The
consignments whichwas landedbetweenMasla
and Srivardhan, was recieved by Mustaq

 himself, with the assistance of histrusted landing

agents, Sharif Abdul Ghafoor alias Dadabhai
DaudMohd. Phanse and Rahim Laundrywalla,
all of whom have since been arrested. As part
ofthe planned operation, the arival of the arms
and explosives on the Western Coast was
precededbythe visitofone ofthelandingagents,
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DaudMohammadPhanse, to DubzionJanuary
19-22, 1993 at the invitation of Mustaq who
arranged for his stay at Hotel Delhi Darbar,
Dubai.OnJanurary 20, 1993, hewastakentoa
bunglow to meet Dawood Ibrahim. As per
Phanse's diclosure, Dawood indicated his
intention of sending aconsignmentof chemicals
acode name forexplosives, to Indiaandasked
Phanse forits safe landing. The consignment
which arrived indistrict Raiged on February 2/
3.1993 was carriedin a speed boatwhich has
ownership links with Dawood lbrahim.

‘Tiger' Memon also playeda prominentrole
inrecruttingand motivatingthetrineesforcarrying
outthe blasts. while the explosives, arms and
ammunitions were obtianed through Dawood
Ibrahim, the training was arranged near
Islamabad during February 1993. Mustag met
the operators at Dubaibothbeforetheirdeparture
for Islamabad and after their return. 20 such
operators left Bombay for Dubai on different
datesin February 1993. They left Dubaiinthree
groups by PlA flights on February 9, 13and 20,
1993. (3ofthemtravelledby PK-207 0n9.2.93,
7 travelled by PK-234 on 13.2.93 and the
remainingby PK-234 on20.2.93.) Independent
documentary evidence have establishedclearly
the details of the three persons who travelled on
9.2.93, 5ofthe 7whotravelledon 13.2.93and 7
of the 9who travelled on 20.2.93. They were
received at Islamabad Airportand driven offin
a covered vehicle without going through the
Immigration formalities.

The trainingcamp was reportedly locatedin
aisolated area about tw hours drive from the
Islamabad Airport. The training comprised
physical exercises use an IEDs, handling of
grenades and firing from Kalashnikov rigles.
The operators were briefed specially totarget
shopping centres, bridges car parking areas,
crowded localities and temples.

The departure from Islamabadto Dubai, on
1stMarch. 1993 was again arranged without
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observingany immigration formalities. While
the group leaders had sought to destroy the
passportsofthetrainees, anumber of passports
survived this precuation. The recovered
passports bear anentry stamp dated February
18, 1993 and an exist stamp dated February 20,
1993 of the immigration authorities at Dubai.
Further, there isanentrystampdated 1stMarch,
1993 at Dubai Airportand an exist stamp dated
2nd March, 1993 for Bombay. The significant
absence of arrival and departure stampings of
the Pakistan absence 2nd March, 1993 for
Bombay. Thesignificantabsence of arrivaland
departure stampings of the Pakistanimmigration
authorities. between 20th February and 1st
March, 1393 are eloquenttestimony of Pakistan,s
involvementand menseria.

Evidenceis available about the complicity of
the Memon brothers in the Bombay blasts. A
Maruti van abandoned by some of the
conspirators afterthe bomb blasts was located
in Worliareaon March 12 evening. ltcontained
AK-56 rifles and hand grandes. Ownership ofthe
Maruti vehicle has been traced to Yakub
Memon's wife. The search of the Memon's
house has ledtothe recovery amongothers, of
theignition kay of a scooter. This key was of one
of the three unexploded scooters which was
detectedinNaigaonareaof Dadar. Empty cartons
of explosives were also recovered duringthe
searches. While an eftort appearsto have been
made to obliterate the inscriptions on these
cartons, a close examinations shows Lahore
markings. The recovered grenades bear the
markings ‘ARGES'. These are similartothose
exploded by members of the group elsewhere in
Bombay on March 12. Alarge number of such
grenades have been recovered during the
investigations. The markings onthese grenades
indicate the place of theirmanufacture beingin
Pakistan. Allthe members of the Memon family
left Bombay for Dubaibetween 10th and 12th
March, 1993 moming. thelastone toleave was
Mustagq ‘Tiger'. The finaltouchestothe ground
level arrangements were entrustedbMustaqo

his trusted liuetenants including Ashgar
Mugadam (Manager), Yakub, Javed DaudPatel
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alias ‘Chikna’ and AnwarHaiji Theba. Anumber
of persons were then usedto plantthe various
cars andscooters as well as suitcase bombs in
thirteen chosen localities. Three of the bombs
remained unemploded. 31 empty carboard
cartons, suspected to have contained the
explosives, have sincebeenrecoveredfromthe
Al-Hussain building, in Bombay. While the
stampings on these cartons have been
deliberately erased, two ofthe recoveredcarpoard
boxes stillbearthe stamping ofacityin Pakistan.

The Pak complicity is further corroborated
by a travel data input which shows that six
members of the Memon family left Dubai for
Karachi by flight PK 214 onMarch 17,1993,

[ Translation)

SHRI CHHEDI PASWAN (Sasaram): Mr.
Speaker, Sir, the hon. Ministeris repeatingthe
statementwhich he hasreadearlierhere.

MR. SPEAKER: Facts do notchange every
day.

|English)

SHRIS. B. CHAVAN: We haveindependent
corroborative evidence to indicate that the
following members of the Memon family left
Dubaifor KarachionMarch 17 and March 20on
PK flights:

Abdul Razak Sulaiman; Mrs. Hanita, Yusut
Abdul Razak Memon, S.R. Memon; Rubina;
Shabana, wife of Tiger; Rubina, wife of Arif.
Reshma, wite of Ayub Memon; Ykub Abdul
Razak Memon; and Arif Abdul Razak Memon.

Out of the 20 persons who were trained in
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Pakistan, GulMohd. Noor Mohd. Shaikh has
beentakenincustody andhas giventhe details
regarding in Pakistan. As per his statement and
as perthe various records in his passporrtitis
revealedthat heleftBombay on 17th February,
1993 by flight No. EK-503. He was granted
transit visa for 14 days on his arrival at Dubai.
heleft Dubaion 20th February, 1993to Pkistan
and again arrived back at Dubai on 1stMarch,
1993. He reached India on 3rd March, 1993.
Besides Noor Mohd. Shaikh, eleven more
accusedpersons have beenamestedwhowere
trainedin Pakistan andwho have alsostatedon
the above lines.

Shri Gul Mohd. Shaikh left Dubai on 20th
February, 1993, by Pakistan International
Airlines for Karachi. There are entries pertaining
tohis departure at Dubai Airport.

As per his own statement, he had flown to
Karachi by Pakistan International Airlines. he
returedto Dubaiafter histrainingon 1stMarch,
1993. Thereisanentry in his passport showing
his arrival at Dubai onthe said date andagain
showing his departure from DubaitoIndiaon 2nd
March, 1993 ltistherefore clearthat the Pakistan
authorties intemtionally did not make any entry
in his passport regardings his arrival and
departure with a view to conceal Pakistan's
involvementin the entire episode. Thesame is
the case regardingthe passpon entries intheir
passports in respect of three other accused
persons who have been arrested by Bombay
Police and who had also gone to Pakistan for
training. Passports of others were collected and

destroyed.

The following arrests have been made in
Maharashtra:

Bombay City:
Total arrests concerning Bombay blasts

Total arrests under TADA
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Arrests of Police/customs officials in
connectionwihtblasts

Raigarh District:

Total arrests concemingblasts

Total arrests under TADA

Customs officials arrested inblast cases

(i Additions Collector; 1 Assistant Collector

and 3 Inspectors)

Police personnelarrested inblastcases
(1 sub-Inspectorand 7 Constables)

District Thana:
Total Arrests

Total arrests under TADA
(outof 7 above)

Nil

Information regarding the seizure of arms, ammunition and explosives is as follows:

AK 56 Assault Rifles

AK 56 Assault Rifle Magazines
AK 56 Assault Rifle Cartndges
Pistols/Revolvers
PistolMagazines

Pistol/ Revolver Cartndges
.30Cabnne
_30Carbine Magazines

30 Carbine Cartridges

Hand Grenades

Detonators

(52

232

29883

13

10

447
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RDX Explosives

Gelatine Explosives

Ammonia Nitrate Powder
éelatine Sticks

Electric Detonators Ordinar Caps
Safety Fuse

ExploderMachine

Projectile Missiles (Under inspection)

2504.5kgs.
922 5kgs.
8095kgs.
1005

14110
8110

2

2%

The total number of Customs Officers
arrestedin the smuggling of explosives/arms
arefive. Also, eight personnel ofthe Maharashtra
Palice have been arrested.

The CBI besides assisting the Government
of Maharashtrain the investigation of the case,
15 also in touch with Interpol as well as other
agencies, for obtaining whatever assistacne is
possible. The Central intelligence agencies are
also providing the required support.

Whilethe investigations are continuing, the
results of the inquiries so far clearly indicate
Pakistan's organised suppor and involvement
inthe planning and execution of the series of
homb blasts v.hichtook placed in bombay on
12thMarch. 1993. leading to alarge number of
innocent persons being killed and injured,
hesides enormous lossto property.

The only point which is now left for me to
answer is this whether the Government is
seriously considering the aspect of askingthe
CBItomake an inquiry into the matter. Alithe
hon. Members are aware of thetact thatwhatever
be the Press reports, so far as the Home
Department is concemed, we do not have any
letterfromthe Maharashtra Govemment. Unless
we were to get the consent letter from the

MaharashtraGovemment, the House is pleased
toamendthe CBI Act, as suggested by Kuman
Mamata Banerjee. Eventhen, itwill required the
consent of allthe Chief Ministers. Inthis case,
| have my own doubts whether all the Chief
Ministers are going to agree. But, in fact. the
Government doesfeel thatthe time has come
when all of us will have to apply our minds very
seriously. These are becoming very huge
crimes, having national and international
ramifications. Andin that context, whetherany
new stepis requiredto be doneis a matteron
which | will be very happyto have the views ot
thehon. Government. Before that, | cannotsay
anythingonthis. (Interruptions)

SHRI RAM NAIK: The House has
unanimously expressed the view thatitshould
belefitothe CBI.

SHRIS.B.CHAVAN: Thehon. Member will
agree withme thatwe have afederalstructure.
The State Governments have certain authonty.

[ Transiation)

SHRIMOHAN SINGH (Deona): Your fellow
Minister has written a letterthat has appearedin
allthe newspapers. | would like to know your
reactionthereon.
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SHRI GUMAN MAL LODHA (Pali): | only
want to know whether the Home Minister has
written to the Chief Minister or not. Have you
written andthey refused oryou have nottakenit
up? Thatis the point.

SHRIS.B. CHAVAN: Thisis not proper for
me. Butforthe satisfaction of the hon. Member,
lam preparedtosaythat | have personally talked
to him. But | did notget a positive response.

SHRI RAM KAPSE (Thane): | wantto ask
one question about the involvement of Pakistan.
You have clearly referred that in planning,
execution everywhere Pakistanis named. In
that case, what steps does the Government
envisage asfaras Pakistanisconcerened about
declaring Pakistanas aterrorist country?

SHRI S.B. CHAVAN: Every effortis made
through diplomatic channels to take up this
issue with allthe Westem powers. Accordingto
my information, there is an ample evidence to
establish that Pakistan can be declaredas a
terrorism sponsoring State. But ultimately what
decisiontheywilltake, itwillobetooearly forme
to say. But evidence is availableo with us by
which we can convince aboutthis.

SHRIINDER JIT (Darjeeling): Sowe have
conclusive evidence that Pakistan s involvedin
this?

SHRI S.B. CHAVAN: In the case of all
conspiracies, youcan surmise. Youcannever
get the conclusive evidence. So, from the
circumstancial evidence, we can prove that
incident. Butto say whether you have any direct
evidence. it willbe to early for me. Unless the
investigating authorities bring to my notice that
there is an evidence which can definitely be
consifered as conclusive, itwillbe too earty for
me to say onthis.
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SHRIDIGVIJYA SINGH (Rajgarh): | have
only onequestion. Werethetrainees, whowere
trainedin Pakistan, connected with the students
wing of the Jamait-e-Islami-Students Islamic
Movement of Inida? wouldlike to askthe Hon.
Minister.

SHRI S.B. CHAVAN: | do not have that
information.

SHRIRAM NAIK: The Home Minister has
kindlyinformedthe House thathe has personally
discussedthematterof CBItaking uptheinquiry
with the Chief Minister of Maharashtra. But it
mustbe some two, three or four weeks back. In
view ofthe discussions inthis House, inview of
the views expressed by others, including his
junior Minister, and the unanimous demand
expressed in this House, willthe Home Minister
once again request the Chief Minister of
Maharashtra?

AN HON. MEMBER: The proper word is
suggest’.

SHRIRAMNAIK: I do notfight for the word.
Willhe again approachorseethat the will of the
Houseis accedeclto?

SHRIS.B. CHAVAN: lwillbe able to convey
the feelings of the House and request the hon.
Chief Ministerwhether he will agree for the CBI

inquiry.
| Translation]

SHRIMOHAN RAWALE: Intoday's edition
of ‘L oksatta’ published from Bombay ShriSharad
Pawar is stated to have agreedforthe C.B.1.
inquiry. His agreementis, however, conditional.
Now the point is. whatis his condition? Secondly.
Iwouldliketo know astowhat efforts were made
duringthe period between 12thMarchto 17th
March to bring back Memon brothers from
Dubaito Inida. The hon. Minister has notgiven
any reply inthis regard. '
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SHRIS.B. CHAVAN: There are number of
efforts which we have made. We have beenin
touchwiththe UAE Govemment and have been
also in tpuch with the Pakistani authorities.
Somehowthe kind of response thatwe expected
from our friendly countries has not been
forthcoming. But our efforts are still continuing.

[ Translation]

SHRI CHANDRA JEET YADAV: Taking
undue advantage of the situation the rumour
mongers are spreading rumours throughout
Bombay and consequently the people of one
particularcommunity are scared and worried.
They are also being harassed. Several officials
of local administration are also taking undue
advantage of the situation. A horifying situation
has therefore emerged. | would like to know
whetherthe hon. Minister of Home Affairs would
hold discussions in this regard with the hon.
Chiet Minister of that State. Moreover, the
officials of local administration should be
nstructed inclearterms thathe innocent persons
should not be harassed and they should notbe
puttoany trouble.

SHRIS.B.CHAVAN: So faras| knoweven
the Chief Minister of that State is aware of tand
he will also make every endeavourto seethat
aparticualrcommunity is notsingled out forthis
cnme. There are good andbadpersonsinevery
community and they should be treated in the
ways they deserve.

SHRILAKSHMINARAIN MANI TRIPATHI
(Kaiserganj): | would like to know whetherany
concrete efforts are beingmade ornotto check
the inflow of unlicensed llegal arms fromforeign
countnies 1o ourcountry (Interruptions)

|Enghsh|
MR. SPEAKER: Now. we have four Bills

Hetore us. Andthere isonemore discussion. So,
whatdowe do? Letus understand.
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SHRIRAMVILAS PASWAN: Sir, letustake
upthediscussion Creamy Layer..

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF YOUTH
AFFARISAND SPORTS)ANDMINISTEROF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMUKUL
WASNIK): Sir. the Bills may kindly before
tkaing up the discusion that Shn Paswan wants.
These Bills have been passedby Rajya Sabha.

[ Translation]

SHRICHANDRA JEET YADAV The recent
special reportconceming the reservation policy
has unlifted the very quintessence of the
recommendations of Mandal Commission; so
much so that noof its parts.

MR. SPEAKER: Well. the factremains that
inaddition to this discussion we have four Bills
beforeus.

SHRI CHANDRA JEET YADAV: | am
emphassising the same point. If there is no
discussionthereon nghtnowandthe hon. Minster
and the Government are not appnsed of the
views of the people beforeissue of the notification
itwillcause discontentment among the people
belongingtobackward communities.

MR. SPEAKER: Letus firsttake up the Bills
andwe will take up discussions thereafter.

SHRIRAM VILAS PASWAN: Mr. Speaker.
Sir. | held talks with the hon. minister of
Parhamentary Affairs. | said to him that our
purpose was notto heldmere a discussion. we
rather. wantthat there should be some result
comingoutofit. Soihadtobe considered trom
that point of view. | further addedthat the matter
should have beentakenupimmediately afterthe
discussion onincident of bomb-blastifitalithe
Government was sericus about thatmatter. But
that did not happen. Besides. the e are three
more Bills. One s bidisigar bill. after thatthere
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is abillon Education andyetanotherisabillon
TADA. If we take up all these three Bills.

MR. SPEAKER: There are four Bills.

SHRI RAM VILAS PASWAN: If there are
fourBills, thenitcannotbe disposed of before 10-
11 p.m. Itwill not be properto have discussion
forname sake only. Fromthat point of view | said
thatifthe Govemment agreedtoitandifthe chair
alsoalloted a discussion onitin the first week
ofthe next session, whichis of course ndtalong
timetocomethen it could be discussed. We are
insisting on any particular date. We have held
talks withthe hon. Ministerin this regard. He ig
very muchrigid about itand says thatwhayhe
has already decided is final. | know that his
decision is worth zero and that it is to benefit
none. We will hold further talks with him. We
have already had talks with him on two to four
points. Now, itis possible only if you allow. The
Government has no objectiontoit.

MR. SPEAKER: | have noobjectiontoit. We
can take it fordiscussions.

(Interruptions)

MR. SPEAKER: Please speak one by one
and not all atthe sametime.

SHRICHANDRAJEET YADAV: lamgreteful
to youthat you have agreedto the proposal of
heldinga discussiononitinthe firstweek of the
nextsession. Nevertheless. |would submitto
the hon. Minister that before he issues a
notification in this regard, he shouldcallameeting
of all of us with the concemed officers withwhom
we had previously helddiscussions. He should
give atleastthis much assurancetothe House.

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): Sir, sofarasthe question of
holding consultation with themis concerned. |
would like to repeat that we are ever ready to
have a dialogue if the recommendations of the
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specialcommittee are not inconsonance with
the decision ofthe Supreme Courtinthis regard.
Wearereadyfortalks with experts ontomorrow
andonthe day aftertomorrow, but this muchis
certainthatwithholding of notificationany Ionge?
willhamperthe interest of the people.

DR. LAXMINARAYAN PANDEAYA
(Mandsaur): The Bill passedbythe Rajya Sabha
is alsoimportantand moreover, the issues of .
creamy layer and of Drug Policy are also very
important. We cannot however, dojusticetothe
subjects if the issues of Drug Policy and of
creamy layer are taken for consideraiton right
now. It wouldtherefore be proper if we take up
Bills first for discussions.

MR. SPEAKER: Discussion is over and
decision has beentaken.

(English)

SHRIRAMNAIK: Sir, Iwishtomake only one
point. | have given notices for modification of two
public notices. They are kept atthe end of the
day. Itwilltake about 10-15minutes. | urge that
atleast oneabout Khadi Board there aretwo
notices; one s about the Railway Reservation
andthe otheris aboutthe Khadi Board should be
taken up. It can be disposed of within 10-15
minutes. | donotmind evenifitis takenup atthe
endofthedaybut|requestthatitshouldbetaken
up, because inth last 7 years no modification
notice has beendiscussedin this House.

MR.SPEAKER: Thatiswhy letus notdiscuss
itinthis Session. We will discuss it inthe next
session.

SHRIMATIMALINIBHATTACHARYA: Has
any decision beentaken onthe discussion on
Review of Drug Policy? (Interruptions)

MR. SPEAKER: We are discussing the
Agenda. You cannotdiscuss everythingonthe
Agenda here, otherwise, you will be deciding
Agendasitting inthe House itself.
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[ Tra-ns.faﬁon]

SHRIRAJVEER SINGH ( Anola): The day

- before yesterday, aninstruction was given by

. the Chairthat the hon. Minister of Home Affairs

wouldmake astatermentonthe situation obtaining

in Kashmir beforethe curent sessionisadjoumed

sine die. The hon. Minister of Home Affairs is
presentinthe House atthe moment.

MR. SPEAKER: Neitherthe hon. Minister of
Home Affairs nor we are aware of it.

SHRIRAJVEER SINGH: It was clearly said
thatstatementwould be made beforethe current
sessionisover.

MR. SPEAKER: Atleastthis muchyouare
witnessing yourself that he is sitting before you
andwe all are also sitting before you.

[English]

SHRICHETAN P.S. CHAUHAN (Amroha):
Sir. we met the Home Minister and directions
were alsogivenfromthe Chairthatthe Statement
couldbe made. Theissue of Jammuvalleyis
very senous. | think it willtake only five minutes
forthe Minister to make the Statement.

MR.SPEAKER:Hehasbeensobusyandwe
too have beenverybusy. Thereisnotime. If you
curtain the activities that startat 12.00 noon, we
will have more time.

{Interruptions)

MR.SPEAKER: Howmuchtime doweneed
forthese Bills? | think we cantake item No.19
and20togetherandltemNos.21 and22canbe
takenup separately.

This matter has been discussed morethan
once onthe floor of the House while discussing
the president’s Address, while discussingthe
Home Ministry's Demands. while discussing
the Bombay Bomb blast and it was discussed
eventoday also. So, it may notbe necessaryto
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go overthe points again and again. If we can do
it quickly, we will be very happy.

MR. SPEAKER: The House shall newtake
up ltem Nos.19ad20together.

18.40hrs.

TERRORISTSAND DISRUPTIVE
ACTIVITIES(PREVENTION)
AMENDEMENT BILL

AND
CRIMINAL LAW (AMENDMENT)BILL

THEMINSTEROFHOME AFFAIRS (SHRI
S.B. CHAVAN): Ibegto move:

“Thatthe Bill furtherto amend the Terrorist
and Disruptive Activities (Prevention) Act,
1987, as passed by Rajya Sabha, be taken
into consideration.”

Asthehon. Members areaware, the Temorist
and Disruptive Activities (Prevention) Act, 1987
(No.2B0ot87) was encacted on 3rd September,
1987 to meetthe extraordinary situation created
by wide spreadterrorist violence inmany parts
ofhecountry. ltwas envisaged at thattime that
itwould be possible to overcome this problem
otalarge extent within a period of two years. It
was, therefore, provided inthe said Act that it
would remaininforce forapenodof2yearsi.e.
till23rd May, 1989. Thelife of the said Act was
further extendedby 2 years each time in 1989
and1991.

We haveto concede that thisis aharsh law
whichwillbe out of place innormal situation. But
hon. Members will agree that Terrorism cannot
betackledwith velvetglowes. The lawhastobe
available so long as terrorism shows its ugly
face.

However, it is a fact that sometimes the
provisions have been misused and this has
created problems. We carefully considered how



